
RAJASTHAN HIG H COURT, JOD HPUR

ORDER

No.Estt.(RJS) I 6L / 2o2O Date : 07.08.2O2O

I
The State Government Order No. F.04(1)/Trans/2019 dated 07.08.2020

vide which Ms. Aneeta Sharma, an officer in the District Judge Cadre, presently

posted as Judge, Family Court, Jaisalmer has been transferred and appointed as

Member, State Transport Appellate Tribuna!, Jaipur Metropolitan-I on her

own request, is hereby endorsed for compliance'

II
The services of Shri Ashwani Vij, an officer in the District Judge Cadre,

have been repatriated from the post of Legal Advisor, R.P.S.C', Ajmer vide

Government Order No. F,B(25)Karmik /K-2/79 Dated 07.08'2020, consequent

thereupon, he is hereby tra nsferred/posted as District & Sessions Judge,

Sawaimadhopur vice Shri Harendra Singh and he is directed to join his new

assignment at the earliest.

NOTE:

Ms. Aneeta Sharma has been transferred on
her own request shall not be entitled to claim
transfer allowance and joining time. 

By ORDER
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Copy forwarded to the following for information and necessary action:-
1. The Registrar-cum-Principal secretary to Hon'ble the chief Justice, Rajasthan High court,

Jodhpur/ Bench, Jaipur.
. The Secretary to the Law Minister, Government of Rajasthan, Jaipur'
. P.S. to All Hon'ble Judges at Jodhpur.
. The Principal Secretary to the Govt. Law Department-Cu m-Legal Remembrancer, Raj., Jaipur.
. The Secretary to the Government of Raj, Department of General Administration (Gr.2), Jaipur.
. The Secretary to the Government of Raj., Karmik(K-2) Department, laipur.
. The Dy. Secretary to the Government of Rajasthan , Raj. State Transport Department, laipur.
. The Secretary, Lokayukta, Sachivalaya, Jaipur.
. The Secretary, R.P.S.C., Ajmer.
0.The Accountant General, Rajasthan, Jaipur.
l.The Registrar General/ Registra(Vig.)/ (Admn.)/ (Rules)/ (class.)/ (Exam.)/ OSD(F&l)/ (Judicial)

Rajasthan High Court, Jodhpur and Registrar HQ. at Delhi.
2.Th; Registrar(Admn. ), Rajasthan High Court Bench, Jaipur with the request to distribute the

copies of this order to all the Hon'ble Judges sitting at Jaipur through P.S., Member Secretary,
Rajasthan State Legal Services Authority and all the Judicial Officers posted in the Registry at
Jaipur Bench, Jaipu r.

3. All lt. Registrars/ Deputy Registrars, Rajasthan High Court, lodhpur/ Bench, Jaipur.
4.Concerned District & Sessions Judges with the request to serve,/circulate the copy of this order to

the concerned Court/Post/Officerffreasury Officers as per direction issued vide this office letter
No 17022 dated 08.10.2015

5.The Director, Rajasthan State Judicial Academy, Jodhpur.
6.A.O.J., Classification Section (Website), Rajasthan High court, Jodhpur/Bench, laipur.
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